
IN XHL CENTRAL4 AUCNISTRATIYE TRIBU7

nO.A.' 

DRABAD 9 
AT HYCERABAD 

C.P.N0. 19/91 	23890 
Dates 22-10-91, 

Between; 
K.Lakshmana Rao. 	I 

ipp1icant/App1icant 
and 

Sri J.M.Achary, Sub-fltvl,4tonal Officer, 
Telecom, Srikakulam. -J 

sri M.R.Subrahmanyam, 
Chief General Manage7 Telecommunications, 

A.?. Hyderabad. / 
'rrA a 'lot-a--neceeear-y-paety 
tn—tht tn) 

.. RespondentilResporident 

For the Applicants Mr. M.I(es)4taRao, AdVocate.',crQYe&J—
Fbr the Respondents: Mr.N.ReDevraj, Addl. CGSC. 
COR&M; 

THE MONELE MR.R.BALASTJ?RAMNIAN s ?tLMBER(AII4N) 
AND 

THE HON • BLE MR .t .CNANDRASEI(RAR REDDY s MEMBER (JuorJ 

The Tribunal made the following Order:- 
When the case was called learned counsel for the 

applicant was not present. He was absent on the earlier occassions 
also on 23.9-91, 30-9-91 and 8-10-91. The Contempt Petition 
is therefore dismissed for default. No costs. 

st rar 

To 
Sri J.M.Achary, Sub-Divisional Officer, Telecom, 

Srikakulam. / 
Sri M.R.Subràhrnanyan, Chief General Manager, 

Telecommunications, A. P. Hyderabad. / 
one copy to Mr.M.leshava Rao, Advocate C-9, S.E.fl.Colony, Saidabad-Hyd 
One copy to Mr.N.R.Ltevraj, A&U,CCSC. CAT.Hyd. 
One spare copy. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERASAD BENCH 
AT HYDERARAD, 

M.A.NO. 1460 of 1991:(Petition to condone delay in filing 

& 	 the Restoration Petition) f' 
M.A.N0.1461 of 1991:(petition for Restoration of C.P. 

Dismissed %& default on 20.10.91) 
in 

C.P.NO.19 of 1991 	in O.A.NO. 238 of 1990. r 

Between 	 Dated: 11.12,91. r' 

K.Lakshmana ?.ao, C 	•.. 	Applicant. fl 
And 

Sri J.141\Thary, Süd Divisional Of iicer, Telecom, Srikakulam, 
Sri, M.R.Subrahmanayam, Chief General Manager, Telecommunica-
tions, A.P., Hyderabad, r 

Respondents, r- 

Counsel for the Applicant 	: Shri. M.Kesava gao. r' 
Counsel for the Respondents 	: Shri. N,R.Devraj, Addi, CGSC. F 

CORA14: 

Hon'ble Mr, R.Salasubramanjan, Administrative MemberS  
Hon'ble Mr. T.Chandra Sekhar Reddy, Judicial Member.r 

The Tribunal made the following order:- 

We have heard both sides in these two MAS. We 
see no merits in thtfieapplications. Hence we dismiss thecet 
applications. C 

DeptyRegLsi&4 

Copy to:- 

Sri J.M,Achary, Sub-Divisional Officer, Telecom, Srikalculam.r 
8ri 14.R.Subrahmanyam, Chief General Manager, Telecommunica-
tions, A.P., Hyderabad. r 
One copy to Shri. M,Kesava Rao, C-9, S.B.R,, 2±n colony,Hydr 
One sput copy to Shri. N.R.Devraj, AddI.CGSC CAT,Hyd. C 
One spare copy. 
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TYPED BY 	 COMPARED BY 

CHECRED BY 	APPROVED BY 

0 % 
IN TI-IL CENI'PAL J-,I)MINISTRAVIVE TRIBUN 

HYLEpJBAL BENCH AT HYDERABAD r 
- 

THE HON'BLE 	
, 	 ;V.0 

\D. 	 7 

	

THE HON'BLE MR. 	 M(J) 

THE HON rRLE MR r.BAIstJBMANTAM(A) r 
AND 

THE HON'BLE MR.7 

DATED: 	-1991 C 

OHDEW JtGMB'e— 

N in 

O,A.No 	 90 

T>c 	 (WPzNo;----------.. 

and Ira 	c on 
Issued'\ 	 C 

Allowd. 	. 

wit c4tfons 
ABA 

Dismised as withdrawn. 

for tfau1t. 

N. A. Or de?td/Re jected 

1,0 order as to costs 




